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- these rules have been strictly adhered
to and whether any exceptions have
been made on account of special rea-
sons?

Surt B. R. BHAGAT: No, Sir. They
are very strictly enforced.
SQUATTING BY DISPLACED PERSONS IN
RoURKELA

*97. Suri FARIDUL HAQ AN-
SARI: Will the Minister of STEEL,
Mines AND FUEL be pleased to state
whether it is a fact that a large
number of displaced persons have been
squatting since 6th January, 1961 in
front of the Rourkela Steel Project’s
administrative building; if so, what
are the reasons therefor?

THE MINISTER or STEEL, MINES
AND FUEL (SARDAR SWARAN SINGH):
About 300 displaced persons squatted
before the Adm'nistrative Building,
Rourkela Steel Plant, from 6th
January 1961 to 11th January, 1961
for employment of all displaced
persons in the Plant.

Sarr FARIDUL HAQ . ANSARIL:
May 1 know whether these people
have been absovbeq in the Plant or
they are still unemployed?

SarpAR SWARAN SINGH: It is
not easy to absorb all the people, and
I  would like to clarify the
position, Consequent on  the
land acquisition for the Rourkela
Steel Plant and the township, some
peoble were displaced. The displaced
persons were given alternative land
and full compensation for the ac-
quired land, and most of them were
also offered jobs. In fact over one
thousand displaced persons out of a
total number of about 1,490 have been
employed. According to the Land
Acquisition Officer, Rourkela, only 439
displaced persons remain unemployved.
It may also he noted that in the
initial stages when the construction
was in full swing  the displaced
persons refused to take up jobs in
the Company and preferred to work
w.th the contractors who were paying
higher wages. With the completion
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of the construction work, these people
have been thrown out of employment.
Hindustan Steel have, therefore, nei-
ther any commitment nor any obliga-~
tion towards these displaced persons,
as they refused original offers of
employment by the Project and were
paid full compensation.

Surr FARIDUL HAQ ANSARI:
The hon. Minister has just said that
these people are displaced persons.
May I know whether these people
have no land whatsoever in  their
possession for their livelihood?

Sarpar SWARAN SINGH: It is
difficult for me to categorically con-
firm or deny that they have no pther
land. But these persong are those
whose lands have been acquired. Full
compensation was paid to them and
also something was done to rehabi-
litate them. So there cannot be any
further obligation of finding jobs, but
of course they are preferred. But to
say that if anybody’s land is taken,
you pay him fult compensation, you
pay something for his rehabilitation
and also find a job for him is too
much, I think.

Suri FARIDUL HAQ ANSARI:
Admitting that there is no obligation
on the part of the Government con-
cerning these people, may I know
whether it is possible to employ them
in casual labour in some work of this
Project?

SArRDAR  SWARAN SINGH: Of
course, Sir, all these avenues are open
to them.

Panpir S. S, N. TANKHA: Am I
right in understanding that these
men, these displaced persons, were
employed by the contractors and not
by the Steel Company and as such,
the question of the liability of the
Steel Company to find employment
for them does not arise?

Sarpar SWARAN SINGH: It ig true .
that some of them have been em-
ployed with the Company and some
of them have been employed with
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the contractors. 1t is a human pro-

blem and we try to do our best. There
is no such thing as obligation in this

respect.
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$[RECOMMENDATIONS OF THE CULTURE
SuB-COMMISSION

*98, SHrRi NAWAB SINGH CHAU-
HAN: Will the Minister of EDUCATION
be pleased to refer to the answer
given to Starred Question No. 361 in
the Rajya Sabha on the 13th Decem-
ber, 1960 and state:

(a) the date on which the recome-
mendations of the Culture Sub-Com-
mission were forwarded to the appro-
priate authorities of the Government
of India; and

(b) what reply has been received
from the appropriate authorities and
whether any information has been
received about the action so far
taken by them in the matter?]
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[ 1 English translation.
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